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NATIONAT COMPANY LAW TRIBUNAT
CUTTACK BENCH

CUTTACK

Tp No.IUCTB/2Org
CP (lB) No,575/KB /2018

CA (lB) No. 15lCTB/2oLs
CA (lB) No. 16lCTB/zotg

present: Hon,ble Member, Shri Madan B. Gosavi (J)
ATTENDANCE.CUM.ORDER 

SHEET OF THE HEARING ON 22ND APRIL, 2O7g,10:30 A.M
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Name of the Company M/s RajganS
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ORDER

Ld. counsel for the operational creditor appear. Ld. counsel for the

corporate Debtor appear. IRP appear along with the Ld' counsel' this Tribunal

by order dated 8th April, zotg.The corporate debtor admitted in clRP; however'

no committee of creditors is form as to IRP did not received any claim

meantime. Parties settled the dispute and accordingly' Operational Creditors

filed application. There is TP No. ttlcTBlzolrg cA No' t6l]TBl2otg for

withdrawal of application under section L2 A of IBC' However' in view of the

Hon,ble NCLT in company Appeal No. t6lcrBl2019' ln case of M/s Ashish

Garodia Vs lmpact Event Management & ors' Ltd' Permission to withdrawal the

matter is granted to applicant. Accordingly, matters stand withdrawal and

disposed of. All pending application stand disposed of'

sd. /
M.B Gosavi

Member(J)


